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cord that it was the suggestion
hon. Mr. Ranga) to postpone the vote
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Mir. Speaker: Later on it was includ-
ed, that i3 what 1 am saying

Bhri
not find the jtem

1 have a right to
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In addition to havi
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0 ow ¥ cowrer § fv s
wNT & o A ¥ A fawf arh
¥ o § ay sweriard i & frwrw
¥ wmm ot wew ewfuer gor ag wrAv
Wi | THET T & e s ddnfas
Feafer soow Erefr § v v agw it
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Fra wey anfiry fiwgr amar § o sewr
e wvww DT fe @ e ¥ o
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Forerert & qrary wTe AT S wfifees
o ow & fad wefey Sifad wife
gy ww ot wwar § fesy wowTe
¥ wykaw agwosre Tyt ¥ arw
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) g sher fadnft awi & fear
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HETe Tk ¥ wwww @ oy §—
ol wreverdr famgr geeht Wi
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Speaker may, if he js satis-
fied that there has been adequate
debate, put the question at 18.30
hours or at such other hour not
being less than two hours and
thirty minutes fromr the time of
commencement of the debate.”

He has put it to the House gnd he has
given a very clear ruling. There is no
scape for any kind of misreading of
it. That has already been read, out but
for the benefit of those who have not
bothered to loak into the proceedings.
particularly that massive rally of
supporters of the Prime Minister 1
wil] read it once apain:

“All right, the House iz adojurn-
ed, standy adjourned, We will ment
tomorrow at eleven™

Shri Umanath (Pudukkottai): Sir, I
do not want to deal with the question
as 1o what should be the voting system
and all those things I am only con-

by the Deputy Speaker, that
creale very serious and complicating
precedents which will actually oba-
truct the proceedings of the House
and all sortsx of difficulties will arise.

Sir, if you examine the nature of



EE

quoted a rule.
not want the Government side to quote
some portion of the rule where it says:

the Speaker
may, if he thinks fit, call a sitting
of the House before ihe date or
time to which it has been ad-
journed or at any time gpfter the

E,

i

zgi g
i
Hic
llit!??giﬁii

Shry Tennet] Viswanatham; Sir, 1
also wes present here when the ruling
was given, It was 5 very clear ruling
and jmmedistely we went out. Omly
thers was a pomibility of giving &
particulsy interpeetation to the ruling.
Some could agy it was & rulisj on the
sdjournment motion while others
oould say it wes in response fo the

i
ji
1]



. ..

Mr. Speaker: I thought Shri Limaye
spoke on behalf of his party.

Matter under  JYAISTHA 5, 1888 (JAKA)
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[wTe T e <vhgar] ' '

ust be_very petient to hear what-

i wowre ¥ arlt i qOT F iy K 1 2@mm,&ntymmtww

% wpn wrgay § fe 3we) o feswr them out through wigllow or ventl-

e e o T lator or whatever it is, and if they say

AT wrw v ey e qOw 7 Y
STy ®Y | I qw wgq 6 feew
#Y § fe @7 FeTT w5 fawd 7 AT
6T, TOT ¥ qET FeG W7 TOAX
| AT W 1 que fefy § wveT
FT a8 S WY Frewry gefy A oy fewr
feesa &Y wraneR w7 w4 39 M@=
o fegd wivwr agw & w2 ek faw
&-1m—|”g &..m--”“,.
9 o A BT § o g2 oft Tl
ot Favg, ot ang gré, wre Afgar
oY oft 7y frmir a3 AYag 4 97 AT
T WY gafer @

& wy fewd: w7’ oW @
faeg Wz &7 qAw O ¥ W
{ TR F AR Y A

Shri S. M. Banerjee: [ rise on a
point of order....(Interruptiong).

Mr, Speaker: You tust hear what
he has to say.

Shri Dattatraya Kunte: I rise on a
‘point of order,

Ar. Speaker: You mav kindly =it
-down. They heard with patience
what all you said and you do not want
to hear him. You may not agree with
him. ... (Interruptions).

. Biri B, M. Bamerjee: Kindly hear
Ty point of order.

Mr. Speaker: They heard you with

.great patience. You should hear him.

ot wy ford : wfer w79 39 ¥

ag fere & fifay far ¥ woe A

winft ot wf oy
Irlulhr ot do not want to
‘hear him, It is pmnrthutblr

agree
should hear him.. (Iutsrrupﬁou} I
nmstlllmmykl!- You may not
agree with him. I would request you
to kindly hear him and allow him to
say what he has to say.

Shri 8§, M. Banerjee: Kindly hear
me,

Shri Dattatraya Xunte: I rize on a
point of order.

Mr. Speaker: I wish the other side
had done that. When You Wwere
speaking., the other side could have
raised n point of order. A point of
order can be raised by anybody. It
is so simple.

Shri Dattatraya Kunte: [ am pre-
pared to be ruled out but I should be
given a hearing.

Shri Ranga (Srikakulam): When
he rises on a point of order, you have
got to listen to him.

Shri Mannbhai Patel (Dabhoi):
Refore his point of order is heard. 1
may be allowed to raise a pont of
order. ... (Interruptions).

Mr. Speaker: Order, order.

Shri Mannbhaj Patel: Sir, the time
for discussion is over.... (Inierrip-
tionsg).

Mr. Speaker: I thought we should
keep the discussion at a higher level
but you are bringing it down. BSo
many hon. Members are shouting st
the same time. That is not proper.
T wanted everybody to have his say.
They patiently heard you

vou sald and there was nol
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8hri 8§, M. Banerjee: Kindly hear
me for half a minute.

Mr, Epeaker: When you were speak-
ing, the others could have raised a
point of order. Let me hear Mr,
Kunte's point of order.

Shri Dattatraya Kunte: Sir, I agree
with you completely that the discus-
sion should be carried on at a higher
ievel and, 1 think, you will agree that
I have cooperated with you on this
point for all the time. Therefore,
when 1 stand up on a point of order
and you say that, as you are dissatis-
fied with the proceedings of the
House, you would not allow a point
of order to be raised, I have my diffi-
culty about it.

Coming to the point of order, I
heard the hon. Minister for Parlia-
mentary Affairs to say that Members
of this House, like Kunte, etc. have
the habit of bhagne. ... (Interruption).
Understanding that word as I do, if
he means that I am in the habit of
running away. 1 think. that is not the
proper language for the Minister of
Parliamentary Affairs or any Mem-
ber to use in the House. That is my
point of order.

An hon. Member: You were in a
hurry to leave the House....(Inter-
ruptions).

Shri Dattatraya Kunte: If the hon.
Minister does not mean ‘running
away' | can understand but if he
means ‘running away', I have objec-

tion to that word....(Interruptions).

Mr. Speaker: Do vou think this is
more unparliamentary than saying.
“We will throw them out of window™
and all that? (Interruptions).

-ﬂqm:mwﬁw e
wifae | gw fedy o =iy o =4
1 7Y BwAr gy &1 gw A e
w1 da W}

Mo T wige wfiger - o TH
gwn fag &1 favh & wr dx awo
&?
$95(Ai) LSD—9.

Matter under JYAISTHA 5, 1880 (SAKA)

Rule 377 1216

hd\qfuﬁ:qﬁﬂam
TR |

Shri B. M. Banerjee: My point of
order is this.

‘The hon, Minister for Parliamentary
Affairs used the expression “bhag
gaye”. 1 only say he is trying to mis-
lead the House, rather the country,
in the matter of the proceedings of
the House.

T w1 fg=fr &1 vy & fr ore fer
= gaq wraT W fegdt efrr wae
& wat fear ) oot A g R
st wg famy AT aurm qoqy W
e T 37 F1 fgzwm adi gf

farwr siwverg ¥ Crwgwt (s W
W AT ) O AR T

st ®o #te wwelt: 7y WEAHE
Tt 2 I AET frare svAraE

This attitude is not going to help
the country or their party.

What he said was this:

“Mr. Deputy-Speaker: The ques-
tion is:

*That the House do
adjourn:’

now

Thase in favour will kindly say
‘Aye’.

Some hon. Members: Aye”

My point of order is that the hon.
Minister while replying has n-ied_to
mislead the House. He has not replied
to the point.

Mr. He is making &

specech?

Speaker:
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Shri 8, M. Banerjee: “Mr. Deputy-
Speaker: Thosé against will say
‘No'".

Several hon. Members: No.

Mr. Depuiy-Speaker: 1 think
the ‘Noes' have it....

Some hon. Members:
have it.”

This, he has not quoted, He :aid,
“Ayes have it”. (Interruption),

The ‘Ayes’

1 never expected this behaviour
from the Minister of Parliamentary
Affairs. 1f they have committed a
mistake, let them admit it before us;
we may forgive them.

o oW gan oy : wsuw AEET.
ﬁomwm:lﬂ E L

aeq & |19 ¥

o Tm gun Fog : wr AR
wifgar o % vy e o0 www ¥ A9
wwm wifgg i & wifow xer v
s oww & £ o A www w7
e g S afgar ot w4
ifrafmmis. ... { sawwrr )

fs mrtiz 51 o s wfye
ATl AT WY A et g T
I9 & fAag 57 o7 & a¢ fear fw
wiey fame won wifgg fs @
ifi & g s

“Government had no shame; they
should have resigned then and there”.

MAY 26, 1967
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ﬂll.l,ltvnllzs. (Interruptiony). He
can go and consuit the Register,

Mo T wige Wil : oy e
agt  @o do uTfe AT ¥ W aw
W E? R¥ or wwT? sy w
A N

Mr. Speaker: You may nol agree,
but let him have his say.

Dr. Ram Subbag Singh: I was say-
ing that when the Deputy-Speaker
said that ‘Noes have it’, that also
indicated that the Government was
in majority. Mr. Umanath pointed
out that the Deputy-Speaker said, “All
right, the House is adjourned, stands
adjourned. We will meet tomorrow
at Eleven”; but the other Members
say this, for instance, Shri Madhu
Limaye who was supported by Mr.
Kunte. Mr. Kunte claims to pe one
of the experts, and [ concede that.
He is a respected Member of the
House, He said that those who re-
mained constituted a crowd and the
objective of the meeting, he said, was
that we called a meeting for a specific
purpose, but he forgot to say at that
time that the specific purpose on that
day was to have that adjournment
motion either accepted or rejected
after full discussion; and when the
discussion was over, the Deputy-
Speaker put the motion to the vole
of the House and said, “Noes have
it”. Mr. Kunte, while supporting his
argument, said that Mr. Madhu Limaye
had said,

, g wqfr W
fogr a1 wrew meAd we ffad,
srgage sfeg L. (wawamT )

o) 7y @ w1 Y gw W
wm&mﬁmmwm
¥ wits i vy fe wxr eufier
we  Eifad)

ot wy fond: oy ww X
Codl
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Dr, Ram Subhag Singh: After
the Deputy-Speaker, according to
Mr. Umanath, ruled that the House
should be adjourned, Shri Limaye did
not understand that he had said that
the House should be adjourned. So,
that is a very weak argument which
Mr. Kunte advances. Mr. Kunte, of
course, claims and I concede—he can
g0 on claiming—that he is one of the
best experts in the House, but he has
failed to convince me from another
point of view. It was the property
of the House to say ‘Yes' or ‘No'. The
Deputy-Speaker was not competent
to adjourn the House, After the
debate started, the Deputy-Speaker
had no power to adjourn the House.
It was the property of the House to
say ‘Yes' or ‘No’. This was an
adjournment motion. The House
should have either accepted it or...

e W wige wfgar: ww
% An vt e 3 oww g
bueaiced r el
Dr, Ram Subhag Singh: ... .reject-

ed it. The House in the initial stage
or in the opinion of the Deputy-
Speaker rejected it and when he
wanted to put it to vote, then he found
that the power had failed. Then Mr.
Ranga said, “Let the Division tuke
place tomorrow. We do not want to
take that responsibility”. Had Mr.
Ranga or Mr. Limaye been sure of
the majority, Mr. Hanga or Mr. Limaye
or the entire crowd of Mr. Kunte
which had walked out, could have
stayed on and seen that the motion
wag accepted. But it was rejected
straightaway. Even today if Mr.
Bancrjee wants to be gracious—he
referred to grace—if he has got any
grace, he should press the House—
3ll of them—and we are going to
abide by the decision of the House,
If Mr, Banerjee wants to have that
motion or any motion a even
today we will see that he, along with
his colleagues, 1a thrown out.

nur.m:mamn 1
Mnamdu’de He was

Rule 377 1220

referring to a Member, Thimayya. I
want to know who is that Member?

Mr. Speaker: Mr. Madhu Limaye,
he said,

Shrli Randhir Singh (Rohtak): On
a point of order. 3 =w fr ==Y
ST oAt efw At oy fedy

Mr. Speaker: There is no point of
order, He is also arguing.

There is no point of order. He is ex-
plaining the case. If there is any
point of order, he may tell me.

“It was not a crowd; it was a
duly constituted House."

ww x fr efwT ot et e
FTEHE TR AT AF ITAT W
wrIn gy feet ww wifat as
T i § TEgAr

“I{ was a duly constituted

House."”

ow, the whole case

Mr. Speaker: N
is very clear....
St qRo Qe Mkt (TAT) ;W
#ERy, qg 4 & I T It
* v §- At ag vy o fE I
o wRe A Y, ag e 6
g1
Mr, Speaker: I have already allow-

ed Shri Madhu Limaye and Dr. Ram
Manohar Lohia. If Member



1221 Maiter under
[Mr. Speaker]

wants to spesk from the same party,

then it would become impossibie,

Wt gHo qwo ol : FA witEw
qar A wg wwy §, SN qwew
T% T g wwa g

Shri Randhir Singh: Kindly allow
me one minute. I would like to quote
rule 15....

o v ww g (feh wT)
# wrqdr 7y wAT FIAT wigew g fe
o A ¥ gw oy wrg fafaet &
g S §, T sad @t « s
g g7

Mr. Bpeaker: Now, the position is
very clear. There is no legal aspect
here, There was a little confusion;
there is no doubt about it, and all of
us will have to accept it. And the
Deputy-Speaker also does not deny
that. Of course, I had a discussion
with him, and he is not contradicting
any fact or anything else. He only
wants to explain the circumstances.
Now, Shri Khadilkar....

Bhri Tenneil Viswamatham: On a
point of order...

Mr. Spesker: 1 have called Shri
Khadilkar now. Shri Tenneti Viswa-
natham may kindly sit down.

Shei Temneil Viswanatham: On a
point of order....

My, Bpeaker: I have allowed Shri
Khadilkar to speak and he will expiain

Shri Tenneti Vswanatham: T would
submit to you that we must go by
the record and not by what he ex-
plains here. -Anyhow, I leave It to

H

MAY 286, 1087

Rule 377 1233

Shri Thirumala Rao (Kakinada):
He is also a Member of the House
and he has every right to speak,

Shri' Khadllkar (Khed): On the
24th after a voice vote was taken ob
the motion for adjournment of the
House and it was declared lost, the
decision wag challenged and I asked
the Lobbies to be cleared. Due to
electricity failure, the bell could not
be rung, and 1 requested the Party
Whips to invite their Members. Then,
in the interruptions and confusion
that followed, first 1 sald on 8hri
Ranga's suggestion that division would
take place the next dsy and asked
Shri Sezhiyan to continue his speech
on the UPSC's report. Then. on a
request being made by a Member, I
said that the House stood adjourned.
I think it was a lapse on my part
and I had committed a mistake, for
which I am sorry; I should have
taken the vote a second time imme-
diately, because according to my
view, the Chair has the inherent
power to correct itz own mistake...

An hon, Memer: Let him not talk
of power now,

Shri Khadiikar: 1, therefore, realis-
ed immediately that I could not posi-
pone the voting on the motion to the
next day, and accordingly, I did take
vote a second time, and 1 declared
the motion lost. But from the proce-
dura]l point of wiew, it was p lapsc
for which I am sorry.

We T wrge sifgen ;. goeT
) awrd # @ I3 F o7y I Ay
T & AT { mraam)

‘Mr. Speaker: Now, I would only
say this that the adjournment motion
has beep disposed of and there is
nothing more to be worried about.
Let us go for lunch now and meet
again at 2.30 p.m,

off WaT WYY AT : MW T TN
avm feg st ama &1
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Mr., Speaker: He has expressed
regret and there it ends.

1324 hre.

The Lok Sabha then adjourned for
Lunch till Half Past Fourteen of the
Clock.

The Lok Sabha reassembled after
Lunch at half post fourteen of the
clock.

[Mr, Deryry-SPEAKER in the Chair]

RAILWAY BUDGET—GENERAL
DISCUSSION

Mr. Deputy-Speaker: We shall now
take up general discussion of the
Railway Budget for 1967-68.

Bhri Mohamed Imam (Chitradurga):
Mr. Deputy-Speaker, it is significant
that on the day the Railway Budget
was presented by the Minister in
charge, there was a major calamity
which overtook the Island Express
from Bangalore to Cochin near Kup-
pam. More than 70 lives were lost
and hundreds were either injured
seriously or maimed. No doubt, the
Minister has sent his sympathies to
the members of the berea families
and passibly shed tears too. But I
must say that they are cruel tears.
It is evident that this disaster occur-
red as a result of human failure, for
which the Minister and the railway
administration have to be held res-
ponsible.

‘We are hearing of late of too many
disasters by way of railway acci-
dents, In the course of last Yyear,
there have been many major
accidents involving lomm of many
livess. A few months back, there
was an accident at Bombay in
which hundreds of lives were lost.
There have been accidents between
Belgauny and Poona in which scores
of lives were lost. Still the railway
authorities seern to be wery compla-
cent. They are un-concerncd with
human Hees and {his tragedy, I must
say, iz the culminetion of thc mis-

General Dis. 1224

management of the railways for which
they deserve nothing but censure.

Shri Poonacha comes from the same
State as 1 do. 1 have great respect
for KHim.

Shri Vasudevan Nair (Peermade):
He has come at a bad time.

Shri M. R. Krishng (Peddapalli):
He is a very good man.

Shri Mohamed Imam: He is a very
good man, and a sincere man. In
fact, when he assumed this august
office, 1 felt glad that a person from
Mysore has taken over this big res-
ponsibility.

An bon. Member: That is parochia-
lism.

Shri Mobamed Imam: But I find
that he is helpless, and I am disiliu-
sioned. He has inherited the legacies
of the mismanagement of his pre-
decessors who have done untold
damage to railway finance. At present,
his main mission seems to be three-
fold, to present a deficit budget, to
enhance the freights and fares and
reservation charges and thirdly, to
dismantle the existing railway lines
and introduce bullock cart and bul-
lock age in their place.

Shri M. B. Krishna: He wants it to
be done during his time.

Shri Mok E
to be his mission.

That

5till the railways have a great part
to play in national life. The Indian
railways  constitute the biggest
national undertaking and more than
Rs. 3,000 crores have been invested In
them. They play a vital role in our
national economy, in economic and
industrial growth, and a wise and
efficient management is required. H
that ig lacking, the grcwth of industry
is hampered.

At the same time, it must be
remembered that the railways afe a
commercial concern. They must be



